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Centra Administrative Tribunal
Principal Bench: New Delhi

M.A. No. 2084/2002
in

OA No. 2279/2002

New Delhi this the 20th day of September, 2002

Eon'Me Dr. A. Vedavalli, Meatoer (J)

Prem Chand,
S/oShri Jai Narain,
R/o H.No. 900,
Ga 1 i J a i ii Mand i r,
Najafgarh,Delhi-110 043. Applicant

(By Advocate: Shri Vinay Kumar Garg)

Versus

Sports Authority of India,
through its Dy. Director (Pers.),
Jawahar Lai Nehru Stadium,
New Delhi-110 003. Respondents

Hou'tDle Ur.A.VesIawaili, MeHSjer CJ5

ORDER rural)

This MA is filed by the applicant seeking

permission to withdraw the OA with liberty to file a

fresh OA in accordance with law, if any.

MA is allowed. Permission is granted. OA is

dismissed as withdrawn. The applicant is granted

liberty to file a fresh OA, if so advised^ in

accordance with law.

*Mittal*

(Dr.A.Vedavalli)
Member (J)


